
CENTRAL AOT.IINISTRATIVE TRIBUNAL : PRINCIPAL BENCH

- oA 2315/2003

New Delhi, thie the lOth day of March, 2OO4

Hon'ble Sh
Hon'ble $h

$hanker Raju, Member
S.A,$ingh, Member (A)

(J)

Sudhanshu Ranian TriPathY
S/o Late Sh. Subhaeh Chandra Tripathy
vi 1 1 . Uttara Sasan, P.O.Kausalyaganga'
Distt. Puri, Orit3", Pin 751 OO2-

(None present)
. . .Appl icant.

VERSUS

Gomtiseioner
Navodaya Vidyalaya Samiti
Admn. Bldg, IGI Stadium
I.P.Estate, New Delhi - llO OO2.

s. A. si h)
l.lember (A )

Reepondenta
,1

{ (By Advocate $h. H.Jairaman
for Sh. S.Rajappa)

ORDER(ORAL)

@,
on 21-l l-2OO3, ld. counrel for the appl icant sought

adjournment on the ground that the appl icant had to com€ from

Orieea.

2, On l5-12-2OO3, ld. counsel for the applicant had

sought time to file application for amendment in the OA.

Again on 3O-l-2OO4, the case wae adjourned for IO-3-2OO4 on

the request of proxy counsel for the applicant. Today also

none appeared on behalf of the appl icant even on the second

ca'|1.

3. It appeare that the app'licant is not intereated in

pursuing the case.

4. QA ia according'ly dismiseed for default' and

non-rlrosecuti on.
\

(

g.ftAF
(Shanker naju)

Member (J)
/vikae/




